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SHRI RAVI SHANKAR PRASAD: On important issues, you can have

discretion. ...{Interruptions)...
MR. CHAIRMAN: Question 44, please. ...(Interruptions)...

Suggestions for amending Juvenile Justice Act

44, SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(2) whether Government is considering to amend the Juvenile Justice Act to

lower the age limit from 18 to 16 vears;
(b) if not, reasons therefor;

{c) whether Government has received many suggestions from State Police

officials and other organisations for amendment of the Juvenile Justice Act; and

{d) if so, the details in this regard and Government's reaction to these

suggestions?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATIT KRISHNA TIRATH): (a) to (d) A statement has been
laid on the Table of the House.

Statement

(a) to (d) In a meeting held by the Ministry of Home Affairs with Chief
Secretaries of the State Governments and Director Generals of Police on 4.1.2013, a
suggestion was made regarding lowering of the age of juveniles. However, the
Committee on Amendments to Criminal Law under the Chairmanship of Justice 1.S.
Verma (Retd), in its recommendations submitted on 23.1.2013, has not supported the
suggestion regarding reduction of the age of the child in conflict with law.
Accordingly, the Ministry of Women and Child Development is not presently
considering any amendment to lower the age of children in conflict with law under
the Juvenile Justice (Care and Protection of Children) Act, 2000 (JT Act).

Other suggestions received from various organisations regarding amendments
to the JJ Act include, inter-alia, penal provision for non registration of Homes for
children; strengthening of provisions related to adoption of children; clarity in the
roles of Child Welfare Committees and Juvenile Justice Boards; special provisions
for children in conflict with law who have committed heinous crimes, and trial of
such children in conflict with law in adult courts. These suggestions are under
consideration of the Ministry.
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MR. CHAIRMAN: You can't put two questions.
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MR. CHAIRMAN: Mayaji, you know the procedure.
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Contribution of manufacturing sector to GDP

*45 DR, KANWAR DEEP SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the current contribution of the manufacturing sector to the country's
GDP;

>

{(b) whether Government is taking any steps to spur the manufacturing

sector, which can lead to massive rural employment generation;

{c) if so, the details thereof, including the impact of the same on rural

employment over the last four years; and
(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The share of manufacturing in the Gross-Domestic Product (GDP) has
been hovering around 15% to 16%. As per Advance Estimates (AE) made by the
Central Statistics Office (CSO), the contribution of manufacturing to the (GDP)
during 2012-13 is 15.2% at factor cost at 2004-05 prices.



